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 Being aggrieved with the order passed by Commissioner 

(Appeals) Revenue has filed the present appeal. Nobody 

appeared for the respondent. Accordingly, we have gone through 

the impugned order and have heard learned A.R. appearing for 

the Revenue.  
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2. Since the issue involved in the present appeal is settled by 

ruling by Hon’ble Supreme Court, we take up the matter for final 

disposal. We have carefully gone through the record of the case 

and impugned order. We note that in respect of imported 

consignment original Authority has enhanced the assessable 

value under Customs Valuation (Determination of Value of 

Imported Goods) Rules, 2007, on the basis of NIDB data without 

rejecting transaction value declared under the said Bills of Entry 

and without establishing that the value declared is not the true 

value of transaction. The learned Commissioner (Appeals) has 

set aside the said enhancement. We find that the impugned 

Order-In-Appeal is in accordance with ruling by Hon’ble Supreme 

Court in the case of Commissioner of Central Excise & Service 

Tax, Noida V/s M/s Sanjivani Non-Ferrous Trading Pvt. Ltd. in 

Civil Appeal Nos.18300-18305 of 2017. Through the said order, 

Hon’ble Supreme Court have affirmed the Final Order passed by 

this Tribunal, in the case of M/s Sanjivani Non-Ferrous Trading 

Pvt. Ltd. V/s C.C.E. & S.T., Noida reported at 2017 (7) G.S.T.L. 

82 (Tri.-All.). 

3. We, therefore, dismiss the appeal filed by Revenue. 

            (Dictated and pronounced in open court) 

 Sd/- 

 (Archana Wadhwa) 
Member (Judicial) 

  

 
 Sd/- 

(Anil G. Shakkarwar) 
Member (Technical) 

Lks 


